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i17.9. 97I ‘Dt A.K.G.Thakuria,learned counsel
‘ for the applicant and Mr S.Ali,lear-
%?S Greetea L l :
Sl AR N ned Sr.C.G.S.C for the respondents
&‘ggh »{,}"pf“ bae i } are present.
e o i Dr Thakuria submits that he
g’f\’ b“’ H;\«?/IC.Q/ i X finds that the application submitted
[
ed | ..‘3....9% | needs certain amendmenty and for
that purpose he prays for adjourn-
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i i Adjourned for consideration of
) admission to 24.9.97.
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- <Z- 2 j? {24.9.97 ~ Dr A.K.G.Thakuria,learned counsel
ﬂ‘\,\ danw~s 006? oy den Jfor the applicant and Mr S.Ali,lear-
ol,dr»e,d\ 17 -9« >F Po»‘ﬂ%u? ¥ ned Sr.C.G.5.C for the respcondents
, are presente.
IM OR Zes /9? X v’ Consclidated amendment applica-
N omamdanswnt padiHon. ftion has beensubmitted. Heard Dr

/\écm, CRRLD L
/‘/;(,u,\ Co M/Lc&}

“{,.."Laq (TN b,q_b\d\ﬁ o% } Thakuria for admission. Application
W\/, Ck,f lA_Q_O\w\h i !is admitted. Issue notice on the
M 9. ))_ ' 1 respondents. |
“"‘/—/ r~ { | List for written statement and

further orders on 5.11.97.
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5411.97 Mr S.Ali,learned S5r.C.G.S.C prays
for one month time to file written
statement. Prayer allowed. . ‘
List-on 3.12.1997 for written state-
ment and further orders.
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. e - 3.12.97 Mr A.K.G. Thakuria, learned counsel
Pild by a0 gAU S, ‘ - »
. for the applicant, is present. No writte;nwtement

C s has been submitted. In the circumstances the
%V\ hearing will proceed without written statement.
S/ 70572 List for hearing on 20.1.1998.
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éé@f/’ ' 21.1.98 Dr A.K.G.Thakuria is present for the
qug L sk L &;1£> o :izli::nt..wone however, %s presgg&gfor
pondents and no written stat&Rent
Qgﬁ - has since been submitted by them. The
2%LQ// { *ZD ~ matter is closely related tc the cther
‘./ Avg#’é/A,JJ/ R cases decided by this Tribunal such as
Q7§ g ‘f D.A.9/95 and RxAx%y#R in 0.A.174/96.
éﬁ " The decision in those cases were based
9ﬁ1‘ follcwing the orders cf the Hyderabad
Bench dated 24.2.94 in 0.A.151/94 and
also the order dated 3.2.94 in 0.2.931/93
of the Principal Bench. The crder im
dated 3.2.94 in C.A.931/93 of the Principal
Bench above has been stayed by thé Hon 'ble
Supreme Court in their order dated 13.9.96
in Special Leave to Appeal(Civil) No.
| 1093/95. Fellowing this stay order the
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Copy of this crder may be
furpished to the counsel cf
the parties.
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Hon'ble Supreme Court had also stayed

.the order dated 17 .1.96 passed in O.A.

1245/94 of the Hyderabad Bench vide

order dated 13.9.96 in SLA(Civil) ..CC
4260/96. ,

In the facts and circumstances

above the hearing cannot be proceeded
without getting the information as to

the present position in those two matters
before the Hon'ble Supreme Court. There-
fore, hearing is adjourned to 4.3.98.

The parties concerned in this appli-
caticn may endeavour to find out the
position of the above matters before

the Hon'ble Supreme Court and apprise
this Tribunal in the next date of hearing

 sc that the hearing can be proceeded.

. Hearing adjourned to 4.3.98.

Member

Dr A.K.G.Thakuria is present fcr
the apnlicant Mr A.K
for adjournment on behalfof Mr S.Alj.
Written statement has besen submitted.

K.Choudhury prays

COpy of the same may be served on the
appllcant.'
§ List on 1.4.98 for hearing.

f ‘ Member

Mr.G.Sarma,learned “ddl.c..c:.o.c.)
‘prays for ad;ournment on behalf of
Mr.S .All, learned °r.C G.5.Cs on the
ground of personal difficulties of
‘MrﬁAll. A.KeGe.Thakuria, learmed
co@nsel Opposes to the adjournment

Yr,A

prayer and desires to proceed on merit.

For the ends of Jjustice , 1 consider

contd/-
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Copy cf the order may be
furnlshed te Mr-S.Lali.
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20.5.98

e

10.6.98

‘jthe {Hon 'hle Supreme Court,

tunity to-place his case. Accordingly, %
CeAs is adjourned for hearingroni2Q=5-=98, "

List it on 20-5=98,
Mem%er

Dr A.K.G.Thakuria for the applicant.
Mr S.Ali,learned Sr.C.G.S.C prays for
ad journmenty to ascertain the position
of the SLP before the Hon'ble Supreme
Court. Prayer allowed.
Hearing adjourned to 10.6.98.
_ A
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Member

Dr A.K.G.Thakuria, learned coﬁ;::;\\\\

for the applicant is present. None for
 the respondents. The information regar-
ding the positicn of the SLP before the
Hon'ble‘Sﬁpreme Court is not available.
In view of the fact that the mattﬁg of

grantlng of Hospltal Kaxe Patient Care

All@Wance in question is pending before_
the hearing
is adjourned till 16.9.98.

The learned Sr.C.G.s.c is directed
to furnlsh information regarding the
p031tlon of the SLP on the next date. He
may ‘also furnish a copy of the stay order
referred to in para_ 5 of the wrltten
statenent tc the counsel for the appli-
»ant before the next date cof hearlng.
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16.9.94

Heard counsel of

concluded. Judgment

sLa(civil ..CC 4260/96.

28,400 |/

whether abbve:apﬁééfi has
disposed of or not.

Roy, learned ©Sr.

respdndents.

nkm

| &4

(49

T (G G

22 _§r v

reserved.

Leave to Appeal{Civil) No.1093/95 and

both sides. Hearing

Registry to place the matter for
judgment after » receipt of orders of
the Hon'ble Supreme Court in Special

Vs
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11.7.00f Present: Hon'ble Mr S. Biswas,
Administrative Member

None for the applicant. Mr A.
C.G.S.C. :

There is no ipformation as to

Therefore, the

case is released from C.A.V.
List for hearing on 11,7,00,

Deb

tor the

Post on 18.8.00 for hearing.
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. & 0.A. No. 205,97

=
_ Notes of the Registry | Date | Otder of the Tribunal
.. ' _ 29.9.00 Present : Hon'ble Mr. Justice D.N.Chowdhury,

Vice~Chairman.

The four applicants are Group 'C'

civilian employees working in the C.R.P.F. Base -
Fospital, 9th Mile, Guwahati and 'filed the
instant Original Application claiming for

Hospital Patient Care Allowance as per the

——

Government instruction issued vide letter No. D.
28015/60/87-11 dated 25.1.1988 and ' D.
11011/1/9¢-CcHS(P) dated 11.7.1990. v
, Considering the nature of relief, the
applicants are allowed to join in a single
application.

It is claimed that as per the scheme of

the Government of India mentioned above, they
are entitled to the allowance wifth effect from
1.12.1987. Similérly»placed persons are allowed
to draw the allowance in pursuance of the order
of the Central Administrative Tribunal: of Delhi
Bench in 0.A. 931/93 vide order dated 3.2.1994
bnd order dated 24.2.1994 in 0O.A. No. 151/94 of
:he_Hyderabad‘Bench, order dated 10.6.1996 in
D.A. No. 9/95 and order dated 20.12.96 in 0.A.
ﬁo. 174/96 of Guwahati Bench.

The Tribunal in conformity with the

arlier orders ordered the respondents to pay

he applicants the Hospital Patient Allowance
ithin a specific date.

’ A It has been pointed by Mr. A. Deb Roy,
earhed CGSC that SLP against the order passed

y the Central Administrative  Tribunal,
incipal Bench has been filed before the
upreme Court and as well és against the order

£ Hyderabad Bench. Mr. Deb Roy referred to °©
ra-6 of the written statement and stated that

he matter is pending before the Court since

97: Mr. Deb Roy however could not present the.

esent state ofaffairs and/or as to the outcome .

(o]

F the above proceeding in the Supreme Court.
Considering the aspects of the matter I
n of the opinion to conclude the proceeding in

he light of the earlier orders of this

o the applicants shall be subject to condition

a
t
Tribunal. The payment of Hospital care allowance
t
t

hat the applicants are to give an undertaking
Contd...
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Order of the Tribunal

to this effect that the amount will'bé ‘refunded
in case the result of the Supreme Court goes
against them. |

Subject to the above condition, the
application 1is allowed to the extent indicated

above.

Vice~Chairman

b



